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Vs.

CCE, Jaipur 1 Respondent

Appearance

Ms. Surbhi Sinha, , Advocate - for the appellant

Shri G.R. Singh, D.R. - for the respondent

CORAM:Hon’ble Mr. Justice (Dr.) Satish Chandra, President
Hon’ble Mr. Bijay Kumar, Member (Technical)
Final Order No. 51947/2018
Per Justice( Dr.) Satish Chandra:
Ms. Surbhi Sinha, 1d. Counsel submits that in the instant appeal, the issue
is involved regarding the suspension of the licence of CHA. She submits that the
Tribunal vide its Final Order No. C/A/52959/2016 dated 9.8.2016, upholds the

revocation of CHA licence. So, the present appeal has become infructuous.

2. In view of above, the appeal is dismissed being infructuous.

(Dictated & pronounced in open Court)

(Bijay Kumar ) (Justice Dr. Satish Chandra)
Member (Technical) President
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